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3meer / ORDER

PER BENCH :

The captioned appeals are filed by the Assessee against respective

orders of CIT-1, Nashik, dated 27.06.2012, 17.07.2009 and 27.06.2012.

2. The assessee filed letter dated Nil stating that it is not willing to

pursue the appeals filed by it and want to withdraw the same.



> b=

ITA Nos.242 to 244/PUN/2016

3. Ld DR has no objection for withdrawal of the appeals by the

asSSEessee.

4. On perusal of the assessee’s letter and having no objection from
the side of Ld. DR, we allow the request of the assessee to withdraw the
appeals. Accordingly, the grounds raised by the assessee in all the

appeals are dismissed as ‘withdrawn’.

S. In the result, all the appeals of the assessee are dismissed as

‘withdrawn’.

Order pronounced in the open court on 30t day of January,

20109.
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